3RAHT ATl HTAALOT, TG WS, TAYL

IN THE INCOME TAX APPELLATE TRIBUNAL RAIPUR BENCH, RAIPUR
A AA g, =1 TEET Td A 31007 WSTUAT, @l HGET & FAHST |

BEFORE SHRI RAVISH SOOD, JM & SHRI ARUN KHODPIA, AM
TIHT ATl H./ITA No.95/RPR/2021

([AuRoT a¥ / Assessment Year :2019-2020)

ACIT (Central), Bilaspur Vs | Shri Gaurav Kumar Agrawal,
Near Lal Tank, Bus Stand Road,
Raigarh (C.G.)

PAN No. : AHHPA 2629 P

AND

Cross Objection No.04/RPR/2022
(Arising out of ITA No.95/RPR/2021)

(fAuRoT a¥ / Assessment Year :2014-2015)

Shri Gaurav Kumar Agrawal, Vs | ACIT (Central), Bilaspur
Near Lal Tank, Bus Stand Road,
Raigarh (C.G.)

PAN No. : AHHPA 2629 P

(31dYerdf /Appellant) s (U4t / Respondent)

IfgUT /CORREGENDUM

Per Arun Khodpia, AM :

This appeal has been preferred by the Revenue. We notice
that a typographical mistake is apparent in the Cause Title of the
order dated 17.07.2023, wherein, the Cross Objection number has
been inadvertently typed as “C.O. No. 08/RPR/2018” instead of
“C.0O. No. 4/RPR/2022”. Hence, this corrigendum is being issued to
correct the mistake.

2. Accordingly, the “C.O. No. 08/RPR/2018” wrongly mentioned

in the Cause Title of the order dated 17.07.2023, shall be read as




“C.0O. No. 4/RPR/2022”. This corrigendum should be read alongwith
the final order.

3. Except the above correction, there is no other change in the order
so passed by the Coordinate Bench. We order accordingly.

pronounced in the open court on 20/07/2023.
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